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Demand of Plebiscite in Nagaland

351. SHRI SITARAM KESRI:
SHR] VISHWA NATH
PANDEY:
SHRI O. P. TYAGI:
SHRI SREEDHARAN:
SHRI S. M, BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
underground Nagas have made de-
mands for holding a plebiscite in the
State to decide about the future of
the area;

(b) if so, Government's reaction
thereto; and
(c¢) whether Government have

made any fresh proposals to resume
the talks with the underground
Nagas, if s0, the latest position in this
matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No reguest
for holding a plebiscite in Nagaland
has been received from the Under-
ground Nagas.

(b) Nagaland is an integra] part of
the Indian Union; the question of
plebiscite for redetermining its status
does not arise.

(c) Government of India have not
been approacheq in the matter by the
Underground Nagas.

Repatriation of stateless persons of
Indian Origin from Ceylon

353, SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
repatriation of Stateless persons of
Indian origin in Ceylon which was
to be given effect to by January-Feb-
ruary, 1968 has been delayed; and

(b) if so, the reasons therefor as
also the time by which this repatria-
tion is proposed to be given effect to?





